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TYPED COPY OF PAGE NO. 27 

Now, therefore, after careful consideration, the State Pollution Control Board, Odisha do 

hereby notify the following in respect of revised categorization of industrial units; 

i. The list of industrial units classified under Red (81 nos), Orange (91 nos), Green (73

nos) and White (42 nos) categories is annexed. Further addition of any new or left over

industrial unit/processs which are not enlisted in the revised list of Red, Orange, Green

and White categories shall be done following the revised criteria guidelines of CPCB;

ii. The list of industrial units under White category are hereby exempted from obtaining

consent to establish and Consent to operate;

iii. The order of Forest & Environment Department, Govt. of Odisha vide no. ENV-1-

82/2015/14198/F&E dated 7th August 2015 exempting the green category of industries

from Consent Administration of this Board Stands revoked;

iv. The industrial units now as per the revised classification under Red, Orange, and Green

categories are required to obtain Consent to Establish and Consent to Operate from this

Board under Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention

and Control of Pollution) Act, 1981 and pay consent fees as per the notification of F&E

Dept. Govt. of Odisha vide notification no. Env-1-01/2012/13123 and 13127, dated

16.07.2012 or as revised from time to time.

This order supersedes all earlier orders issued in this regard with immediate effect. 

Encl: List of revised classification of industrial units (15 pages) 

By order of Chairman 

Sd/-  
Member Secretary  

Memo No. 15890/ Dt. 31.10.2016 / By speed Post / E-Mail 
               Copy forwarded to the Chairman, Central Pollution Control Board, Paribesh Bhawan, 
CBD- cum – Office Complex East Arjun Nagar, Delhi – 110 032 for kind information with 
reference to the direction issued by CPCB.    

Sd/-
Member Secretary  
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SI. 
NO. Red Category 

(c) Dismantlers Recycling Plants- Components of Waste electrical and electronic
assembles comprising accumulators and other batteries included on list A, mercury-
switches, activated glass culets from cathode-ray tubes and other activated glass and
PCB capacitors or any other components contaminated with schedule-2 constituents
(e.g., cadmium, mercury, lead polychlorinated biphenyl) to an extent that they
exhibit hazard characteristics indicated in part C of this schedule.
(D) Lead acid battery plates and other lead scrap/ ashes/ residues not covered under
batteries (Management & handling) Rules, 2001 [Battery scrap, namely; Lead
battery plates covered by ISRI, Code word “Rails” Battery lugs covered by ISRI,
Code word “Rakes”. Scrap drained / dry white intact, lead batteries covered by ISRI,
Code Word “rains”.
(E) Integrated Recycling Plants – Components of waste electrical and electronic
assembles comprising accumulators and other batteries included on list A, mercury-
switches, activated glass culets from cathode – ray tubes and other activated glass
and PCB-capacitors or any other component contaminated with Schedule 2
constituents (e.g., Cadmium, mercury, lead, polychlorinated biphenyl) to an extent
that they exhibit hazard characteristics indicated in part C of this schedule.

35. Insecticide/ Fungicides/herbicides/agrochemical formulation 
36. Industrial Estates/ Parks / Complexes/ Areas, Export Processing Zone [EPZs], 

Special Economic ZONES [Sezs], Biotech Parks 
37. Iron and Steel (involving processing from ore / integrated steel plants and or Sponge 

Iron units.  
38. Isolated Storage of hazardous chemicals (as per schedule of manufacturing, storage 

of hazardous chemical Rules, 1989, as amended)  
39. Laboratory chemicals involving distillation and purification process. 
40 . Lead acid battery – manufacturing (excluding assembling and charging of lead acid 

battery in micro scale) 
41. Lead manufacturing including smelting 
42. Manufacturing of Glue and Gelatin 
43. Manufacturing of lead glass 
44. Manufacturing of explosives, detonators fuses including management and handling 

activities.  
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SI 
NO. 

Red Category 

65. Process involving Chlorinated hydrocarbons. 
66. Pulp & Paper [Large – Agro + Wood], Small Pulp and Paper (Agro based wheat 

straw/ice husk) 
67. Pulp & Paper  (Waste paper based with bleaching process to manufacture writing 

and printing paper)  
68. Pulp & Paper [Waste paper based without bleaching – Process to manufacture kraft 

paper]  
69. Railway locomotive workshop/ integrated road transport workshop / Authorized 

service centres.  
70. Ship Breaking Industries. 
71. Slaughter house (as per notification S.O. 270€, dtd. 26.03.2001) and meat 

processing industries, bone mill, processing of animal (ILLEGIBLE) and other 
body parts.  

72. Sugar (Excluding Khandsari) 
73. Synthetic Detergents and soaps (excluding formulation) having wastewater 

generation more than 100 KLD 
74. Synthetic fibers including rayon, fyre cord, polyester filament yarn. 
75. Tanneries 
76. Thermal Power Plants 
77. Township and area development projects covering an area more than or equal to 50 

Ha. Or built up area more than or equal to 1.5 lakh sq. m  
78. Vegetable oil manufacturing including solvent extraction and refinery/hydrogenated 

oils having wastewater generation more than 100 KLD: 
79. Water softening and demineralized plant 
80. Yarn/Textile processing involving any effluent / emission generating processes 

including bleaching, dyeing, printing and colouring 
81 Zinc smelter 

Orange Category 
1. Aluminum & Copper extraction from scrap using oil fired furnaces Ind. process 

only) 
2. Automobile servicing, repairing and painting (excluding dispensing), where 

wastewater generation is less than 100 KLD.  
3. Ayurvedic and homeopathic medicine 

TYPED COPY OF PAGE NO. 33
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Sl. 
No. Orange Category 

29 Flakes from rejected PET bottle 

30 Foam manufacturing 

31 Food and food processing including fruits and vegetable processing. 

32 Forging of ferrous and non- ferrous metals (using oil and gas fired furnaces) 

33 Formulation/pelletization of camphor tablets, naphthalene balls from camphor / 
naphthalene powders 

34 Glass ceramics, earthen potteries and tile manufacturing using oil and gas fired kilns, 
coating on glasses using cerium fluorides and magnesium fluoride etc. 

35 Gravure printing, digital printing on flex, vinyl. 

36 Health-care Establishment (as defined in BMW Rules, 2016) having [partially 
invisible] wastewater generation upto 100 KLD and without incinerator. 

37 Heat treatment using oil fired furnace (without cyaniding) 

38 Hot mix plants 

39 Hotels (<3 star) or hotels having >20 rooms and less than 100 rooms. Hotels having 
more than 20 rooms and wastewater generation less than 100 KLD and having coal or 
oil fired boiler. (Hotels with more than 20 rooms with wastewater generation <10 KLD 
and without any boiler and no generation of hazardous waste will be under Green 
Category) 

40 Ice cream 

41 Incineration plants 

42 Industries engaged in recycling/reprocessing/recovery/reuse of [partially invisible] 
Hazardous Waste under Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 : 
A) Paint and ink sludge/ residues
(B) Brass Dross, Copper Dross, Copper Oxide Mill Scale, Copper Reverb [partially
invisible] Cake and Residues, Waste Copper and Copper Alloys in dispersible form,
Slags from copper processing for further processing or refining, Insulated Copper
Wire, Scrap / Copper with PVC sheathing including [partially invisible] ISRI-code
material namely "Druid" Jelly filled Copper cables, Zinc Dross / Hot dip Galvanizers
SLAB, Zinc Dross-Bottom Dross, Zinc Ash / Skimming arising from galvanizing and
die casting operations, Zinc ash / Skimming / other zinc bearing wastes arising from
smelting and refining, Zinc Ash and residues including zinc alloy residues in
dispersible form.
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(C) Used oil or waste oil - As per specifications prescribed from time to time.
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Sl. 
No. Orange Category 

63 Ply-board manufacturing (including Veener and Laminate) with oil fired boiler / 
thermic fluid heater (without resin plants) 

64 Potable alcohol (IMFL) by blending, bottling of alcohol products. 

65 Printing ink manufacturing 

66 Printing or etching of glass sheet using hydrofluoric acid. 

67 Printing press 

68 Producer gas plant using conventional up drift coal gasification (linked [partially 
invisible] to rolling mills, glass and ceramic industry, refractories for decentralized 
[partially invisible] fuel supply) 

69 Reprocessing of waste plastic including PVC 

70 Rolling mill (oil or coal fired) and cold rolling mill. 

71 Ship building 

72 Silk screen printing, sari printing by wooden blocks (with boiler) 

73 Sports goods 

74 Spray painting, paint baking, paint shipping. 

75 Steel and steel products using various furnaces like blast furnace / open [partially 
invisible] hearth furnace / induction furnace / arc furnace / submerged arc [partially 
invisible] furnace / basic oxygen furnace / hot rolling reheated furnace. 

76 Steel furniture, Almirah, Grill Manufacturing (Dry mechanical process) with spray 
painting 

77 Stone crushers 

78 Surgical and medical products including prophylactics and latex. 

79 Synthetic detergents and soaps (excluding formulation), where wastewater generation 
is upto 100 KLD 

80 Synthetic resins 

81 Synthetic rubber excluding moulding 

82 Tea processing with boiler 

83 Tephlon based products 

84 Thermocol manufacturing (with boiler) 

85 Thermometer manufacturing. 
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Sl. No. Green Category 

15 Ceramic colour by mixing & blending only (not using boiler and [partially invisible] 
wastewater recycling process) 

16 Chilling plant, ice making and / or  cold storage (without using [partially invisible] 
Ammonia) 

17 Chuda mill 

18 CO₂ recovery 

19 Coke briquetting (sun drying) 

20 Cotton spinning and weaving (Small scale) 

21 Cutting, sizing and polishing of marble stone 

22 Dal Mills 

23 Decoration of ceramic cups and plates by electric furnace 

24 Digital printing on PVC clothes 

25 Distilled water (without boiler) with electricity as source of heat 

26 Emery powder (fine dust of sand manufacturing) 

27 Facility of handling, storage and transportation of  food grains in bulk 

28 Flour mills (Dry process) 

29 Fly ash export, transport and disposal facilities 

30 Glass, ceramic, earthen potteries, tile and tile manufacturing  using electrical kiln or 
not involving fossil fuel kiln. 

31 Glue from starch (physical mixing) with gas / electrically operated oven/ boiler. 

32 Gold and silver smithy (purification with acid smelting operation and sulphuric acid 
polishing operation) using less or equal to 1 litre of sulphuric acid / nitric acid per 
month 

33 Granite Polishing Units 

34 Heat treatment with any of new technology like ultra sound probe, induction 
hardening, ionization beam, gas carbunizing etc. 

35 Hotels up to 20 rooms & without boilers and wastewater generation [Illegible] than 
1[partially visible] KLD and no boiler and no Hazardous  Waste generation. 
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Sl. 
No. White (Non-polluting) Category 

33 Organic manure (manual mixing) 

34 Packing of powdered milk 

35 Paper pins and U clips 

36 Radio Assembling 

37 Repairing of electric motors /generators (dry mechanical process) 

38 Rope (plastic and cotton) 

39 Scientific and mathematical instrument manufacturing 

40 Solar module for non-conventional energy apparatus manufactu[partially 
invisible]ring unit 

41 Solar power generation through solar photovoltaic cell, wind pow[partially invisible]er 
and mini hydel power (less than 25 MW) 

42 Surgical and medical products assembling only (not involving effluent/ emission 
generating process) 
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---- E-mail: paribcsh l@ospcboard.01·g

Website: �\L. QS.ll.Ch!.!.i:!J:i1.u.u: 

STATE POLLUTION CONTROL BOARD, ODISHA 
IOEl'i\HTMEN'I OF FOHt::ST, i::NVIRONMt::NT IJ, CLIMATli CHANGE, GOVERNMENT OF ODISHA) 

P.irih('sh Ahawan, A/ I Ill, Nilakanlha Nag,1r, Uni\ - VIII

Bhubaneswar- 751012 

I. 1 D-11-CTE-7356 Date: 09·1:i·;)DJ!:tl 
Through online/ 

By spN•cl post 

AMALGAMATION OF CONSENT TO ESTABLISH ORDER 

In consideration of the onhne application no 5890205 for obtaining Consent to Establish for Utkal- D 

and Utkal-E Coal Mines of Mis National Aluminium Company Limited (NALCO), the State 

Pollution Control Board Is pleased to convey its Consent to Establish under Section 25 of Water 

(Prevention & Control of Pollution} Act. 1974 and Section 21 of Air (Prevention & Control of 

Pollution) Act, 1981 for amalgamation with modification for existing Consent to Establish Utkal 

D Coal Block (ML Area 301.28 ha with granted production capacity 2.0 MTPA Vide Letter no. 

11898 {27.11.2020) Subsequent corrigendum vide letter no. 2204 dt.15.02.2021 for mining lease 

area of 301.28 ha and subsequent CTE amendment v1de letter no. 84 dated 11.01.2023 for coal 

transportation) and Utkal E Cola Block (ML area 523.036 ha with granted production capacity 

2.0 MTPA v1de Letter no. 12001 dated 13.08.2021) by modifying and amalgamating the Utkal- D 

& Utkal- E block with total coal production capacity of 4 MTPA and total lease area of 824.316 

ha located al Villages- Raijharan. Nandicchor, Kosal and Similisahi and At- Utkal- Coal Bloack. 

Chendipada. Tehsil- Chhendipada in the District of Angul with the following conditions: 

GENERAL CONDITIONS: 

This Consent to Establish Is valid for the product. method of mining and capacity mentioned in 

the application form. Thts order is valid for five years from the date of issue of first CTE Order 

Dt. 27.11.2020. The proponent shall do substantial mining activities for the proposal within a 

period of validity period of five years from the date of issue of first Consent to Establish order 

DI. 27. 11 2020. If the proponent fails to do substantial mining activities for the proposal within

five years then a renewal of this Consent to Establish shall be sought by the proponent.

2. The mine shall apply for grant of Consent to Operate under Section 25/26 of Water

(Prevention & Control of Pollution) Act. 197 4 & under Section 21 of Air (Prevention & Control

of Pollut1on) Act. 1981 at least 3 (three) months before the commencement of production and

obtain Consent to Operate from this Board.

3. No change in mining technology and scope of work shall be made without prior approval of the

Board.

4. This Consent to Establish is subject lo statutory and other clearances from Govt. of Odisha

and/or Govt. of India. as and when applicable.

ANNEXURE R3/8 50506



SPECIAL CONDITIONS: 

A. GENERAL:

1 The proponent shall carry out mining activity as per Environmental Clearance issued vide EC
Identification No- EC24A0101OR5612898N Dt 7-12-2024 by MoEF&CC. Govt. of India 
modification of existing Environmental Clearance (ECs) of Utkal D Coal Block (ML Area 
301.28 ha with Granted production capacity 2.0 MTPA) and Utkal E Coal Block (ML area 
523.036 ha with Granted production capacity 2 0 MTPA) by amalgamating the Utkal- D & 
Utkal- E block with total coal production capacity of 4 MTPA and total lease area of 824.316 
ha by Mis National Aluminium Company Limited (NALCO) located at Village- Nandichhod 
(Gopiballavpur). Gopinathpur Jungle. Kosala, Kundajhari JL1ngle. Korada, Raijharan Similisah1. 
Tehsil- Chhendipada, District- Angul. Odisha. 

2. The proponent shall mix the fly ash generated by thermal power plant with OB for back filling
of the mine as per Fly Ash Notification of MoEF&CC, Govt. of India Dt. 31-12-2021 and
amendments made thereafter.

3 The mine shall obtain Forest Clerance under \/an (Sanrakshan Evam Samvardhan) Adhiniyam
Act 1980 for the forest land involved in the mining !aa�e

4 Any Nalla passing through Utkal-E Coal block shall not be diverted without the prior
permission from the Department of Water Resources (DoWR), Govt. of Odisha. Further, all
protection measures as suggested by DoWR shall ts implemented at site to protect the nallas.

5. The mine shall implement the Pollution Control Measures and safeguards as proposed in the
Environment Management Plan (EMPJ of Environment Impact Assessment (EIA) report.

6. The proponent shall submit six monthly progress report every year (i.e. June and December)
of mining activity of the project to the Board (at Head Office and Regional Office) for record
and verification

7 The mine shall follow the Rules ano Guideline5 c.,f Steel and Mines Department. Govt. of
Odisha on stacking of mineral and OB

8. The mine shall not store for more than seven days of coal production to avoid coal fire in stock
yards as well as coal seam. The mine :;hall t�ke adequate preventive measures for
spontaneous fire 1n the coal seam as we!I as sloe� yard and an action plan regarding this shall
be submitted at the :,me of consent to c,r,(:rate apoh:;a' .. on

9 The method of mining shall be opencast mining b:,· sr:ovel-dumper in overburden and surface
miner, loader and tipper in coal. No change in rnirnng technology and scope of working shall
be made without prior approval of the Board.

10 Coal transportation from the Coal Stockyard of mine to the CPP NALCO through roads 
(including forest road state highway SH-63 arni I\Jf 1-55 approx. 40 km) is allowed till Rail 
transport infrastructure at San-KerjG.119 is develo::,ed and made operational The project 
proponent shall ensure that the operationalization of San-Kerjang Railway siding by July. 2025 
after which the road transport of coal snail be reducer! by 50%. The mine shall submit definite 
proposal for complete coal transportat,on througn �d:l\.vay 

11 A green belt of adeqL.ate width and densny preferably 11ith local species along the periphery of 
the mine, 1nact1ve dumps, backfillec ,:1rca. V§)Car,l area and any other vacant area shall be 
raised so as to provide protectior. .. 9ainst par!ic�lates and noise to ameliorate the 

·'
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environment. A detailed plantation programme in conformity with approved Mining Plan shall 
be prepared and submitted at the time of making application for consent to operate for 
assessment. 

12 Adequate measures shall be taken for control of noise levels below 85 dB (A) in the work 
environment. 

13. Environmental laboratory should be established with adequate number and type of pollution
monitoring and analysis equipment in consultation with the State Pollution Control Board.

14 A separate environmen!al management cell with suitable qualified personnel shall be set up 
under the control of a Senior Executive, who will report directly to the Head of the 
Organization. 

15 The mine shall obtain NOC from CGWA for using and dewatering of mine pit water for the 
amalgamated lease. 

16 The mine shall take permission from Department of Water Resources, Govt. of Odisha for use/ 
withdrawal of ground water and surface water. 

17 The construction shall be carried out with the fly ash bncks. If the fly ash bricks are not 
available locally the construction may carried out with other bricks with prior intimation to the 
concerned Regional Office of SPC Board. A statement indicating use of fly ash bricks during 
construction period shall be submitted to the Board quarterly for record. 

18. The construction and demolition waste to be generated from the proposed project shall be
disposed of in accordance with the provision under "Construction & Demolition Wastes
Management Rules 2016''

19 The proponent shall comply to the provisions of E-Waste (Management) Rules, 2022 and 
amendments made thereafter and shall handover e-waste to registered producers/ recyclers/ 
re-furbishers for proper disposal of E-Waste. 

20 Adequate measures shall be taken for control of noise levels to meet the s�andards as per the 
Rule 2( 1) of the Environmental (Protection) Amendment Rules, 2000 notified vide notification 
G S.R 742 (E). dated 25.09.2000 and Noise Pollution Rule, 2016. 

21 The conditions as stipulated in this consent to establish order shall be enforced, inter-alia, 
under the prov1s1ons of the Water (Prevention & Control of Pollution) Act, 1974 the Air 
(Prevention & Control of Pollution) Act. 1981 the Environment (Protection) Act, 1986 and the 
Public Liab1hty Insurance Act, 1991 along with their amendments and rules. 

22. The Board may impose further condition or modify the conditions stipulated in this order
during installation. and I or at the time of obtaining consent to operate and may revoke this
clearance in case the stipulated conditions are not implemented and / or any information
suppressed 1n the apphcat1on form.

23. The unit shall abide by the provision of Environment (Protection) Act, 1986 and rules framed
thereafter.

B. WATER POLLUTION:

24 The mme shall construct settling tanks in series/ sedimentation pond to settle the suspended 
solids in the surface run-off water and seepage water. 
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25. Under no circumstances shall there be discharge of mine wastewater outside the ML area
except during monsoon

26. Garland drains (size, gradient and length) and sump capacity shall be designed keeping 50%
safety margin over and above the hourly peak rain fall and maximum discharge in the area
adjoining the mine site. Sump capacity should have adequate retention period to allow proper
settling of silt material.

27. Dimension of the retaining wall at the toe of dumps and OB benches within the mine to check 
run-off and siltation shall be based on the rain,fall data. The detail specification shall be worked 
out and submitted to the Board 

28. Catch drains of appropriate size should be constructed to divert the run off from the OB dump
to the siltation pond of appropriate size to arrest silt and sediment flows from soil, OB and
mineral dumps. Similar arrangement shall be done around the coal stack pile area. The drains
should be regularly desilted and maintained properly. Surface run-off from OB dump area, coal
pile area, top soil storage area shall be routed through adequate settling pond (designed
maximum hourly rain fall basis) to meet prescribed standard of SS-100 mg/I and Oil & Grease-
10 mg/I before discharge into natural stream/water courses during monsoon.

29. Regular monitoring of ground water level and quality should be carried out by establishing a
network of existing wells. The monitoring should be done four times a year in pre-monsoon
(April/May), monsoon (August). Post - monsoon {November) and winter (January) seasons.
Data thus collected should be submitted to the Board quarterly.

30. The domestic wastewater generated tro;n the mine shall be treated in sewage treatment plant 
to meet the following standards as notified by·the MoEF & CC, Govt. of India vide G.S.R. 1265 
(E). dated 13.10 2017. The treated water shall be reused for gardening and plantation. Under 
no circumstances there shall be any discharge o! untreated wastewater to outside the 
premises. 

----

SI. No. 1 Parameters 
1 I pH 
2 BOD (mg/I) 
3 1 TSS {mg/I) 

·-------

4 Fecal Coliform (MPN/100 ml)

I Standards
I 6.5-9.0 

! 30
, <100
i -- - • 

<1000 

31. ETP Comprising of Oil and grease trap shall be installed before discharge of effluent from
workshop. Wastewater from the mine pit, check dams or any other discharge-leaving lease
boundary of the mine should be properly collected. treated in ETP so as to conform the
following standar·d

i.e. pH= 5.5 - 9.0, SS = 100 mg/I, COD:.: 250.mgil & Oil & Grease= 10 mg/I.

32. The proponent shall ensure installation of ETP of adequate capacity for treatment of 
wastewater to be generated from the mining and other activities. 

33. Rainwater harvesting practice shall be followed by utilizing the rain water collected from the
roof of the buildings for recharging of ground wat�f within the premises and other large
structures as per the concept and practices prescr•bi:;d by CPCB, New Delhi and details of
which is available in the web site. The management of mine drainage water shall be efficiently
done as per the directive of the Central Ground Water Board, New Delhi.

., 
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34. The Mme shall provide mechanized wheel washing system along with efflu�nt treatment and
recycling facilities at the exit point of the mine. Wheel wash facilities shall be provided to
minimize transfer of mud from unpaved approach roads to main paved and/or public roads.

C. AIR POLLUTION:

35. Transportation road shall be black topped / concreted and sustainable coal transport
measures shall be adopted to minimize air pollution.

36. No village road shall be used for transportation of coal and no road transport route shall be
adopted. which is passing through any sensitive location such as schools. hospitals etc.

37 High efficiency bag filters shall be installed at crushers of the Coal Handling Plants if any. 
Water sprinkling systems shall be provided to check fugitive emissions from crushing 
operations. conveyor system. haulage roads, transfer points etc. Provision of movable chutes 
shall be made during loading at CHP to avoid free fall of coal. 

38. Dnllmg sha!I be avoided lo the maximum possible extent. However. drills should be wet
operated or with dust extractors and controlled blasting should be practiced.

39. The mine shall develop wind barrier wall of 10 meters height all around the coal stack yard to
control fugitive coal dust emission.

40. The mine shall provide adequate number of trolley mounted and mobile Fog Cannons for dust
suppression

41. Water sprinkling shall be carried out on unplanted surface of OB dump to control fugitive
emission.

42. 

43. 

44. 

The mine shall provide water or water mixed chemicals for dust suppression at all strategic
points such as coal stack yards. loading and unloading points, all transfer points, conveyors
etc. to suppress dust fine atomizer nozzles arrangement shall be provided on the coal heaps
and on land around the crusher I pulverizes. As far as possible conveyors and transfer points
etc. shall be provided with enclosures.

Four (4) ambient air quality monitoring stations for 24 hours operation should be established in
the core zone as well as in the buffer zone for PM 10. PM2 5. SO2 and NOx monitoring. Location
of the stations shall be decided based on the metrological data, topographical features and
environmentally and ecologically sensItIve targets in consultation with the State Pollution
Control Board Data on ambient air quality (PM 10 • PMn SO2 and NOx) shall be regularly
submitted to the State Pollution Control Board once in six months.

The mine shall comply the following standard at the loading or unloading, haul road, coal
transportation road. coal handling plant (CHP), blasting, drilling, overburden dumps or any
other dust generating external sources as per the Rule 2( 1) of the Environmental Amendment
Rules. 2000 notified vide notification G.S.R. 742 (E), dated 25.09.2000.

Pollutant 

1 

SPM 

Time weighted . Concentration I 
average . in Ambient Air 

2 3 

Annual Average• 
24 hours .. 

360µg/m3 

500µg/m3 

RPM (size less Annual Average• 180µg/m3 

Page 5 of 7 
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Method of Measurement 

4 

High volume sampling (Average 
flow rate not less than 1.1 m3/min) 
Respirable Particulate matter 
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Pollutant 

1 
than 10 µm) 
S02 

Time weighted 
average 

2 
24 hours0 

Annual Average·
24 hours** 
Annual Average* 
24 hours .. 

Concentration 
in Ambient Air 

3 
250µglm3 

· 80µg/m2 

120µg/m3 

· 80µg/m3 

: 120µg/m3 

Method of Measurement 

4 
sampling and analysis 
Improved west and Gaeke method 
Ultraviolet fluorescence 
Jacob & Hochheiser Modified (Na­
Arsenic) Method Gas phase 
Chemiluminescence 

(�Annual Arithmetic mean for the measurements taken in a year. folloyving the guidelines 
for frequency of sampling laid down in clause-2. 
**24 hourly/ 8 hourly values shall be met 92% of the time in a year. However. 8% of the 
time may exceed but not on two consecutive days.) 

45. The haul roads and arterial roads shall be made black topped / concrete with avenue
plantation

46. The unit shall strictly comply with the consent conditions and adequate air pollution control
measures shall be installed in different potential dL1st emission points for control of the air
pollution.

4 7. Coal stockpile/crusher/feeder and breaker material transfer points shall invariably be provided 
with dust suppression system. Belt-conveyors shail be fully covered to avoid air borne dust 
side cladding all along the conveyor gantry shall be made to avoid air borne dust. 

48. Water sprinkling shall be carried out on unplanted surface of OB dump to control fugitive
emission

49. Continuous ambient air quality monitoring stations {CAAQMS) with data transfer facility shall 
be established in the core zone as well as in the cuff er zone for PM10. PM� 5. S02 and NO, 
monitoring. Location of the stations shall be decided based on the metrological data, 
topographical features and environmentally and ecologically sensitive targets in consultation 
with the State Pollution Control Board. 

D. SOLID & HAZARDOUS WASTE:

50. The Hazardous Wastes generated from the min� shali be stored on concrete floor under
covered shed and disposed of as per Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 as amended from time to time.

51. Top soil of mining area shall be stacked separately with proper slope at earmarked site (s)
with adequate measures and shall be used for reclamation and rehabilitation of mined out
areas.

52. Back filling of abandoned pit shall be carried out as per approved mining plan. Monitoring and
management of rehabilitated areas should continue until the vegetation becomes self­
sustaining. Compliance status in this regard shall be submitted to the Board on yearly basis.
The mine shall explore the possibility for back filiing of mine voids by fly ash generation from
nearby thermal power plant.

53. The management practices for Over Burden .shall be carried out as per the approved Mining
Plan and subsequent amendments. The Mine shall submit compliances in this regard for any
change in Mine Plan
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54. Municipal solid waste generated from the township shall be disposed-off as pe, Solid Waste

Management Rules 2016.

55. The proponent shall segregate organic waste segregated organic waste shall be converted to
manure through organic waste converter. The proponent shall store the organic waste in
closed shed inside the proposed township, if any, before use of the same in organic waste
converter

56. All required sanitary and hygienic measures shall be 1n place before starting construction

activities of township and to be maintained throughout the construction phase.

Encl.: As above 

To 

The GGM Smelter and Power, 

Mis Utkal-O and E Coal Mines of M/s NALCO 

City- NALCO Bhawan, P/1 Nayapalli 

Tehsil- Bhubaneswar, District- Khurda 

Memo No. Date: ______ ./ 
-----

Copy forwarded to 

1 The Director. Directorate of Mines. Govt. of Odisha. Bhubaneswar 

2. The Collector and District Magistrate, Angul

3. The DFO. Angul
4 The Regional Officer. SPCB. Odisha. Angul

5. CTO Cell (Mines). SPCB. Odisha. Bhubaneswar
6 HWM Cell SPCB. Odisha. Bhubaneswar

7. Guard file

\ 

,___.--::: A •
b1\ \"Y . 

CRETARY 

ADDL. CHIEF ENV. ENGINEER 

Page 7 of 7 

56512



;'\ATIO'\.\I.A \HHfXf AIR QUAtm·�·r,\Nl>ARDS 
< 1-.. NTRAL POLLl]TIO� CONfROI. IJQARO

�(Jli f1C-.A'l1O:-. 
���w D,ltti. 1hc: tSth No�-emtcr. �0(f) 

'>,1• B-!'/OH, zo ')O P('I-L-111 1.'>-.C<�i'-e of the powers coilfrm:d by Sub-�-ttiion (2) (h) of 
,;c.:11�10 l 6 of tl:c \ir' <f'ri:, en1ion :mJ Cr-ntr�l of Pollution) Act� 1981 (Ac\ No.14 of l 98 l ) . 

.u1J i i, :-.up<-'1 ,c:-.•,,,1:; ti! the �01i!ic.1tio11 �o(s). S.0. 3�1(E). d:11t-d l i t'll April. ! 9<>-1 and S.0. 
•)35'1:,l, d,1!1!.d l•i" October, 199$. ihe Centro} Pollution Control Boo.rd hc:xby no1if)' the 
�:;tiun:il ,\mbirn1 :\ir <)uali1y St::indard� with imm��iatc cfk'(t. namely;-

NATIONAL AMBIENT AIR QUALITY STANl>,\RDS 

!'nllu1;11H 

- -- ,. 

T imr \\ ('1�htrll (:oo�cnl�tlonin Ambient Air 

---· I 11duiU1:1I. !; 
Rohl<'nlid. Run! 
nnd Othc-r Arc.a 

E�.,.MgitAlly 
c1ullh,t ArrJ 
(nolifitd bf 

t'J �2) .. 
I ,;1 phu1 l)u,"k 

l :'10: ). lll, �•
!' 

t1 • • 

� �11rn,;,;-!J1.,,-iJ� \n:iun 1· 

1'-..;(>.l. �£..rl,1
in .. 

ti' 
! s,N ,;;\', 1�.11: 

,tr\••· •1);11:11 rir t''.\. :� k{1· 

• 
I 
I I 

I 
i 

I 
I 

Central 

... 
-

80 

t 

I
80 

10 ;o 

�(! io 

-
6-0 60 

100 Iii() 

· l1ttpi<),·cd \\ f.l: and 
(i�k..t'

• V ltril v :o k I ll.1om«1tcc

• Mod1fK'd Jtt.Cob &
llochhdsa <Nt.·
Ar�nlte)

• Cl'.<rnilumiocsccocc
. Cr.s m'¢trlc

. TOf.,.\f 

. !kt.a ;:.l�!l\JMlOr.

j 

l 

- ------ ·---- - . -- ------
�,.;·Tm(tm, .. JO -10 -, . 

.,:c k�., 1!w1� 
: ;\;u:i1,,• P.\I., 

yi::1t1 

$ (�lhl'< tO,) 
llt 111 

ll lcd1M(1 
HS:, l:'1

1 

(. ,l(f's. ·t 
\\on•J'n,!c- lU ii 

I 

,.!!.:E'..J!' 8 I A ffi!l)c'l': ,,( '-:II I 

.J:_t'm --

t....r:: ..
• 

I 
r ,_ • • 

I 

r•• I 
' 

-- -·-
-\nnu Jl'

:-s.•. 

--

!'"} •• ' 

l r ..

�1· Lur�•-• __ 

I !,nu 
Am�c 
:,I ho 

TO"E'\1 
60 60 . Be!.i :i.t1e:n•J.i.t1011 

t 

_,__ - - 1 100 100 · lJV photo.mc:inc
• O,cm1lrn•l\t:-�cnc-e I 

180 !SO • Chanin! }. ktll!'<l I 

fJ 50 o.so '-:--XAS<°iCP mc:f'-4J ;-iflct i 
!-amplinf 9n J:.?J.1 2000 I 

1.0 I.() or c�iv:sknr liltcr paper 
• et)-XRr usln& Tc:!1on

fillet
· Noo Ohpm1•< lofr, �02 02 

Red (NDlR) 
OJ 0-: sl)OrnO!«IPY 

lOO 100 I -Ch�mtlliltTl!:nc.�cnct
•100 ,iQO 1 -IM�hcr.ol blue 1l\(lbod 

57513



. 
" 

----·-=------====- ..:=TI=ffi=:. =G=Al!=· =�r=rE=O=r=· =�=·0=1==''=:=E.;=;\7"R;==='=O=R=D=l};='A=R='=· ==::==='�r::::""::;.:; 111-:-t.( � l
·----·----

()J 1 (� 
- ----, 

i� (6) 

• Gi..) c!ll01n.i1o�ph) 7 
nnuAI• 0$ 0� b� e-ootrnuow I 

�rulyur
! · Adiorptkm Dntl

1x1¢.."1>1ion fo-ll.o" � b)' I

10•1s:;;;.:o;o)Pyreno ·,·
CC»') • p.mkulll.lc , /\ 
ph:i::� ,only. ns,,11'.:_ I

11nu.i1• 0: 01 

GC llll.:ln1) 
• So�vccnl ·c_).trJc.t1on ' 

folto\,ed b> llPLGGC ' 

:uul\-.siJ i 

11 An•:·�•• (;\s). I t\ 
tlS, ll'I. 

-
l . 

· AAS tlCP mcths)J itfi�r 
111,u;,J•

I
06 06 snmpling on EPM 2000 I I oc t(l\11\"ll.-nt filttr p,lp<:r 

l-- �--1,0

I I . 

l - AAS /IC,1 �-J !� i 
l sa.-r,phng o.-i FJ'M 2000 , 

.. 

1 or C<J'Ji, :i.knt f1hn pl?<,(

,\nrw.:11 lrllhm\·:11.: mc,111 �,t mm,:r,um lO,; 1111;a�ur�m-:nts in a �i:.v at a parti.:ubr �l!c t:ii.�n 
!\\:cc :i \', . ..:d, �-: hourl;, at un,fonn tnh.T.,'ah. 

24 houti) or OS hourly or 01 hourly mooito,cd v11lues.. as :ipplica.blt:'. sh.1ll � ,:c,mpl,cd \\ith 
<>s�-:i of the :mie in .l ye:ir :?¾ of the 1imc, they may t;\C«d the limit.:- oul not oh II\� 
(:o,}lrn:CUIIW ,fa),\ Of [1)0llftG'ril1£. 

�,"1': - \\'h-t'11c-,.:r :1;1,I ,\l1etc,ct m,on1lori11i; rc-,uhs c•n t,,-o .:ons-::cu11,c dity� o( rnvn1to1ing ..:,.:i:c<l 
the hnlll� spe,:ifJ,·d al,>,c for tlic uspc..:ti"c categor y. i: shAII be consi<krcd $Jcquo.te rt',1',0n lo
111.L.irutc ret;ulnr or c.1.):11inu,it1s n..ottit'<'lring i.\fld further Ln\'cstigation. 

SANT PRAS..\D GA\..rl'A�I. Cl1l'mmn 
( AD\'T-ltU'I� <.n1E..,ty J 

Inc oo1t1ic.il1<1:i, ,tu N,,u,.>n;il t\!llbirrll Air 011:ll1t) St..'UUbtds \H·rc publ,�twd by the C<"rHral 
Pollvllvtl C,•lltrv! Oo:iru in 1ht Ga.r,c.ttc of lndi1. t\tt11ordin::iry vidc ne>t1fication �-o{s} S. O 

��-1-(!·.J. d:11�,l i l u. April, 19<;.I an,! S.0. 9j5(E). J.,tt:J !-1�" Cktoix:r. 1998.

r�11p:_.: . ..1- � ... t.'" ,t.a.�.a.1'(1. l•""''�f-\.\ (,! u,Jt• 1 ... 11"\'. k�� .. t: RN"! �!.A)'O#;-,vn, "<•· l"rtht• l ,<..:M 
-.I l'l.�...,..._J t;.. r);( (",-.L,r,,-!l<t o( h>�'<"'"""'· l)db- l: 00�• 

58514



ote 

ANNEX URE-II 

SCHEDULE 

(see rule 3(1) and 4(1) 

Ambient Air Quality Standards in respect of Noise 

Area Code Category of Area/Zone Limits in dB(A) Leq • 

Daynme Night Time 

(A) Industrial area 75 70 

(B) Commercial area 65 55 

(C) Residential area 55 45 

(D) Silence Zone 50 40 

l. Day time shall mean from 06:00 A.M. to I 0:00 P.M.

2. Night time shall mean from 10:00 P.M. to 06:00 A.M.

3. Silence zone is defined as an area comprising not less than 100 meters around
hospitals, educational institutions and courts. The silence zones are zones
\-Vhich are declared as such by the competent authority.

4. Mixed categories of areas may be declared as one of the four above
mentioned categories by the competent authorit y.

*dB(A) Lcq denotes the time weighted average of the level or sound in decibels
on sc,d� A "·hicl1 is relatable lo human hearing.

A "decibel" is a unit in which noise is measured. 

"A". in dB(/\) Leq, denotes the frequency weighting in the measurement of noise 
and corresponds to frequency response characteristics of the hum�n ear. 

Leq : It is an energy mean of the noise level, over a specified period. 

:17 IST 
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CONSENT ORDER Page 5 of 15 
UTKAL-D AND UTKAL-E COAL MINES or MIS NALCO LTD, 

GENERAL CONDITIONS FOR UNITS WITH INVESTMENT OF MORE THAN Rs 50 CRORES, AND 17 CATEGORIES OF 

HIGHLY POLLUTING INDUSTRIES (RED A). 

1. The applicant shall analyse the emissions eve� month for the parameters indicated in TABLE. 8 & C as mentioned in this order and shall 
furnish the repon thereof to the Board by the 1 O' or the succeeding month. 

2. The applicant shall provide and maintain at his own cost three ambient air quality monitoring stations for monitoring Suspended Particulate 
Malter. Sulphor Dioxide, Oxides of Nitrogen, Hydro-Carbon. Carbon-Monoxide and monitor the same once in a daylweek/fortnighVmonth. 
The data collected shall be maintained in a register and a monthly extract be furnished to the Board. 

3. The applicant shall provide and maintain al his own cost a meteorological station lo collect the data on wind velocity. direction. temperature. 
humidity. rainfall. etc. and the daily reading shall be recorded and the extract sent to the Board once in a month. 

4. The applicant shall forward the following information to the Member Secretary, State Pollution Control Board, Odisha, Bhubaneswar regularly. 
a. Report of analysis of stack monitoring. ambient air quality monttoring meteorological data as required every month. 
b. Progress on planting of trees quarterly. 

s. The applicant shall install mechanical composite sampling equipment and continuous flow measuring I recording devices on the effluent 
drains of trade as well as domestic effluent. A record of daily discharge shall be maintained. 

6. The following information shall be forwarded to the Member Secretary on or before 1 O"' of every month. 

a. Performance I progress of the treatment planl 
b. Monthly statement of daily discharge of domestic and/or trade effluent 

7. Non-compliance with effluent limitations 

a) If for any reason the applicant does not comply with or is unable to comply with any effluent limitations specified in this consent, the 
applicant shall immediately notify the consent issuing authority by telephone and provide the consent issuing authority with the following 
information in writing within 5 days of such notification. 

Causes of non-compliance 

i) A description or the non-compliance discharge ineludlng its impact on the receiving waters. 
Ii) Anticipated lime of continuance of non-compliance ff expected to continue or if such condition has been corrected the duration 

or period of non-compliance. 
iii) Steps taken by the applicant to reduce and eliminate the non-complying diseharge and 
Iv) Steps to be taken by the applicant too prevent the condition of non-compliance. 

b) The applicant sllall take all reasonable steps to minimize any adverse impact to natural waters resulting from non-compliance with any 
effluent lfmitation specified in this consent including such accelerated or additional monitoring as necessary to determine the nature and 
impact of the non-complying discharge. 

c) Nothing in this consent shall be construed to relieve the applicant from civil or criminal penalties for non-compliance whether or not such 
non-compliance is due to factors beyond his control, such as break-down, electric failure. accident or natural disaster. 

8. The applicant shall at his own cost get the effluent samples collected both before and after treatment and get them analysed at an approval 
laboratory every month for the parameters Indicated in Part-0 and shall submit in duplicate the report thereof to the Board. 

9. The addition of various treatment chemicals should be done only with mechanical dosers and proper equipment for regulation of correct 
dosages determined daily and for proper uniform feeding. Crude practices such as dumping of chemicals in drains or sumps or trickling of 
acids or alkalies arbitrarily and utilizing poles for stirring etc. should not be resorted to. 

1 o. In me disposal of treated effluent on land for irrigation, the industry shall keep In view of the need for; 

a. Rotation of crops 

b. Change of point of application of effluent on land 

c. A portion of land kept fallow. 

11 The adoption of these would avoid soil becoming sick or slate. the industry may ensure this in consultation with the Agriculture Department. 

12. It is the sole responsibility or the industry to ensure that there are no complaints at any lime from the royals in the surrounding areas as a 
result of discharge of sewage or trade effluent if any. 

13. Proper housekeeping shall be maintained by a dedicated team. 

14. The industry must constitute a team of responsible and technically qualified personnel who will ensure continuous operation of all pollution 
control devices round the clock (including night hours) and shOuld be In a position to explain the status of operation of the pollution control 
measures to the inspecting officers of the Board at any point of time. The name of these persons with their contact telephone numbers shall 
be intimated to the concerned. Regional Officer and Head Office of the Board and in case of any change in the team it shall be intimated to 
the Board immediately. 
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